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CENTRAL ADMINISTRAI'IVE IRIBUNAL JABALFUR BENCH JABAL+UR
Or.iginal Application No,Y2 of 2003

-Jabalpur, thig the 19th day of Fepruary, 2003,

Hon'*ble Mrs.Meera Chhibber, Member(J)

HeDoraul 8/0 1late Shri Janki

Prasad Paul, date of pbirth 13 29,1956,

R/0 Rajendra Nagar, Gali No,.s,

Satna (Mp) =APPLICANT

{By Advocate-~ Mr.V.Tripathi)
Versus

1, Union of India through itg
Secretary, Ministry of Conmunication,
Department of Posts, New Delhj,

2, Chief rost Master General,
M.P.Circle, Hoshangabag Road,
Bhopal, M.y,

3+ Chiet Post Master General,
Chhattisgarh Circle, Raipur(cg)

4. Senior Superintedent of post
Offices, District Durg (cg,) ~RESPONDENTS

(b) Comrpand the Tespondents to exténd the benefjit
°f judgment pasgeg in 0a No.687/95 dateg
26411,2001 (Annexure A-3) ang Consequently, fjix

d

the applicanttg Pay as per circular date
27.1.1994 Annexure A-1,

(c) Accordingly, the applicant’s Pay be fixeq in
Postal Assistant Cadre by taking into account

the pay he was drawing as ahoc Upc with
consequentia] bendgfits, ait

(d) Any other order/orderg d.irection. e
also be pagrost ’ /directiong may

(e) Award cost of the 1itg ation in f
7 sciiied: g avour of the

e
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wWas pleased to allow the 0,A, by the detaileqd Judgement
dated 26,11,2003 holding therein a5 follows;s-

a C €mployees wag Protecteq, S€€ no reasopn
Why similar treatment cannot be given to the
applicants,

similar manner ag done. in the Government of India,
deptt, of Telecon letter NO.27-4/87-TE 171 (Pt.B)
dated 27,1,94 (Annexyre A=9) ang accordingly
Ordered, Let this order pe complied withip three
Mmonths from the date of its Teceipt, Ne order as
to costg,w

It ig submitteg by the applicant that Pursuant

to this judgement, he also gave 3 representation on

Tepresentation while the relief hag been given o as
%,6' WM@ ?

many as 1sghp Suant to the Judgment by order dateq
53,2002 (Annexyre A~4), It is Submitteg by the applicant
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4, Without going into the merit of the case,Auhag

the Tribunal ha%i?lready decided the matter and the
D Jave

respondents are not even conpside%:ed his representation
% G

dents to consider the Teépresentation of the applicant

filed ag Annexure A5 with the 0,4, and to pass 3

situated Pe€rson and there is no other impediment in
4his way, the respondents may pass appropriate orders
within fkstiphlated bPeriod of time, wWith the above

directions, the 0.,A, is disposed of with no order gas

.

to COsts,

(Meers Chhibber)
Member(J)

'Mat
*e ."’

gm'z}i A S i - A

LTI T ey, FTTg et
v T ,{\s R ] BN / - Dt 1({[; 7) ¥ t-fiory
"“»ﬁwwwmmmmmmm Koern AT

YOt e, ey
. T, ACRTT ol Ry

‘.
T 0y e G oAl
EE:.AOII U OIS B TR &7

-

A . AT gy - WY



